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. 725] 7% fReeht, g, weadt 16, 2022/9T9 27, 1943
No. 725] NEW DELHI, WEDNESDAY, FEBRUARY 16, 2022/MAGHA 27, 1943
TATILOT, T AR A TRIAT HAT

7T fFoetT, 16 we=<T, 2022
HTI.T45(3)—F=51T TR, AT (wve) qfdfE, 1986 (1986 FT 29) Y €T 3 #r
STETT (3) BT TEeq ATTRAAT FT AT FId g0, ¥ AT TLHTY oF GeR(e (7 G @70 A7 a9 HATAT 00
=T &, F.4r. 1533(H), arE 14 Fraaw, 2006 F J7970 |, IWT qET F TG0, a9 A7
TAAT TATT HATAT T ATALAAT T HEATH .47, 4256(F), aTrEd 12 Fazaw, 2021 W7 977 &
TSI, FAETETI, AT 2, @ 3, ITEE (i) § wwtiora £t w2 ofF, § Fe=forfera dorrae w7t &, 947 -
THT AT | ATECF 977 o A, -
(i) F.H. 1 F O, T (2) H IS TR 9581 % T T IS0 T 975 7 ST
(i) . 9. 3% a8, &9 (2) ¥ ‘A" oTeT FT AT (AT JT0T
(i) T 4 F (UHEUE-1)” FTSE, GAT AT SR F TG TATRATT 79T T O
AT THTA-1 (THEUT-1) A7 T a0 o arsfes aafa-2 (TasuHt-2)” 9=,
U, FISF AT AL A FAT0T FT JI0T |

[T, %. 3-11013/29/2007-amT.11(1)]

1156 GI/2022 (1)
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feoqur .- ger afergEET /. Fran 4256(4), T 12 dEEav, 2021 T G F TGS, AT, 9T
2, @ 3, IUEe (i) ® FeRTiora Fir e oAt |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 16th February, 2022

S.0. 745(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile
Ministry of Environment and Forests, number S.0. 1533(E), dated the 14th September, 2006, the Central Government
hereby makes the following amendment in the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii), vide number S.0. 4256(E), dated the 12th October 2021, namely:-

In the said notification, in the table under the opening paragraph,-

6] against serial number.1, in column (2), for the words “Rajeev Swarup”, the words “Rajeeva
Swarup ” shall be substituted;

(ii) against serial number.3, in column (2), the word “Member” shall be omitted;

(iii) in paragraph 4, after the brackets, letters and figure “(SEAC-1)”, the words, figures, brackets and
letters “or State level Expert Appraisal Committee-2 (SEAC-2), as the case may be” shall be
inserted.

[F.No. J-11013/29/2007-IA II(T)]
Dr. SUIIT KUMAR BAJPAYEE, Jt. Secy.

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), vide number S.O. 4256(E), dated the 12th October 2021.
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and Published by the Controller of Publications, Delhi-110054. SURENDER Digitaly signed by SURENDER
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. 3909] 7% feeeft, gEeafaaTe, STREy 14, 2021/a0fa 22, 1943
No. 3909] NEW DELHI, THURSDAY, OCTOBER 14, 2021/ASVINA 22, 1943

TATILOT, T A g TRIAT HAT

Ffrg==T
T2 fedtt, a=Ew, 12, 2021

FT.3. 4256(37).—FF T LT, TATALT (F72A0T) ATA=77, 1986 (1986 FT 29) Fr T 3 FF I-
AT (3) T TET OfRAT FT TAN FEA T AT GET ACHT F FERTCT TAEALOT AT qT AT H
Ffer==T AT #1. 4r. 1533 (%) a1 14 fawae, 2006 (5 20w 2ok 9= 3o Jfen== Fgr 741
) F AT T AT T TERTE F TATII, T AT oA TAaT werer i aieemer 7 F1oar. 4797
() T 12 e, 2018 7, 37 a7t & fFram afdew Fe gu S e gt & ago B g
YT TTIEF0T, TTHEATT FgT 747 ) T3a Fot 2, oo Freferfars aeea g, auig-

1 2 3

1. | 7rofte ==, FaTf=ged 9.9, qeTe;

H1-101, S5 A% =T TaEHa,
TS SETATA, .U U, A/ F q1,
AT 97, F7-302018

5869 GI/2021 (1)
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2. | =t gEer 7w, FaATATT STLAT . I,
35-T, TeTHTEY o,
ST, T - 302021

3. | memrwfy, T At
TATET AT, TTHEATH T

2. TTFEFRT0T, TTTEATH & Aedel AY TEed TTT § TH JTE=AT F THer it arrd o J19 99 6t
=t F form o= g w4

3. STFErRT0T, TTSTEAT U TRt T THNT FY3M &7 UEt THATAT FT TAT FHIT ST I ATERFAT
T At 8

4. TTTEEROT, TIHEATT TISTETH 7799 o o0 077 5 F @refi 7T o7 =17 FForasr arserT ataia-1
(TeremEt-1) it FreTier o g 9% g fHor @

5. TTTEERTOT, TTSTEATH T TEraaT F WA o (o0 F5 0 T, TIeATT 97 9F F T8 T,
T AT TS A AT, TATT 57 qAT A0 Ao qruta-1 @7 a7 @ e
qrFeT ArHTT-2 T (O 29" F 9997 UHEUHT-1, THEuHi-2, TS Fgl 97 ) FT T59

(1) @) (3)
1. | off vm . AT, Farfage aaa. TeTET;
92/283, faraT 71, ATRETET,
S7q7-3032020
2. | ot gt 7rmr ofe, T,
AT AT.39 7.
31.2/399, forage T, JerTeT 97,
STT7-302021
3. | ot grrer g, T,
SENEE I
151-7+t 312, e T, Forreft, ST -302021
4. | =t T T =T T

1-@T-2, 9 T FET (THETEYE), ACTTET, T AT FE

TERTELT, I 77, STere — 342005

S. | #ft. v forg T, T
ST 97 122, "TSAITET" [ANT A9E- T TIATEAT TS
THA-ATErAr o 7T, [ -342006

6. | «ft acfte wamo g, TR LELZE
Tfae ShfFaf w149, fom v o, = fEr
oo, o= e - 333031

7. | ot % are ST, AT LD
T FFATT, St A s AT s




[9TT [T 3(ii)] TV T TSI . TATATIT

2/954, Ffru=ret [T

8. | =t. Ao g =w T
AT 3T TLT=EME,
176, Famas
e =T ¥t o 9T, FrerT -342008
9. | 9% gEm wATERw JTHHAUANT THATEI ATHAAT TTSAEATT TEE-H=E|
(1) (2) (3)
1. | 4 TaTE dEEE O, AL,
EENEELI I
22, TAFH ST FAMI, TS AT AT W O, SUTE-
342006
2. | ot worr FH AT, GEL2
EENEELI IR
#1-158 AT FATAT, TTTT T
3. | o TR AT, qT;
AT AR,
36, a9 fagm FtaT, 2% e, T
4. | = grer IAT fEE, T,
W A gere AfEw Shffater fFawn, oadion ShfRat
ST Rt S, e
5. | =t afve =, LELT
-, TFT-02, FFARE T=TF FAMT, dee TSEAT AT, T
AT =T e, Srae-342011
6. | o wger 5% 9T, e
AT T9% qT T 0T JTSrar,
w2 q97 103, FeF gurHz, #1-202, wg @, fFew W,
7. | ot wefror THTe o, LEL2F
TR AGHTE, G=T A% (Hars, Tt
TH-16, TSTHT HH, &TF7 T, THT TT Fa77- 302016
8. | @ e watEew wtvEaafie = afvEar e e TEEr- A
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6. THEUHT-1 &7 THEUHI-2 TIAEATT oF TLT A7 T20T T | T ATATHAT F TH19F F A4
T i = i eafer F o o= g =

7. THEUHT-1 ¥ THEUHT-2, T Ut TRt FT 9T At G Ut TRt o w9
S AfaiEaT # AfAfEe 2

8. THEUHT-1 T THEU-2, TTeATT ATHeH STYaTaed & (Haid 97 F19 F( 7 96787 Th

TR ® TR T g AT T FA WY AR TAAET TT AL TgAT A7 qHAT & a6 TgHT F AT
T ZRm

9. Bt F =T 7 a=7 F o
(F)  STTEFRTOT, TIOEATT AT THEUHI-1 Y THEUHT-2, T F qeTe T g9 Tg qIuq
F 3 7 B wemmeft @ d e afiarseT s 9 Tege 2
(@)  ITTIFTr, IO AT UHEUHI-1 T UHEUAT-2, TEAE F A AT qEE T a9
FIAFTA F 2= vy Bt oft afensar F oo g gureEme Faror (Zarn),
AT TS ATSAAT A7 F H 7 a7 FHIE TOHI 29, T & Tggaa g, T arwem
T, TITEAT AT THSUET-1 A¥ THEUT-2, T ZTeT T ST 8 &die
(M) T A O T H AT, TAEAT AT THEUHT-1 AT UHEUHT-2, TIAEATH F AT
a7 T "Eer 7 R g e F o i awwey 'ar IS A g AT ey
Tl FT T e &, v Ry ¥, T vE uwarast gy wearad £ S et ther
qYITSET F ATFAT T AT H TSRO IO AT THSUAT-1 @7 UHeUEi-2,
TTSEATH Fit S5 H T Afegfor g | =41
10.  TTSEATT HHTT, TR0, TSI AT UHE -1 T THEUHT-2, TIoeT_ F (o qi==meT &
=7 § 1 v & o Gy afseeor wr gfegt=a w0l 9 9g at=Ees ad B 9w 59w
T OTTh A AT, Tagd A7 3 T FIAT Fedt w60 Jrad U o qragrd off §, Soesg
FTT
11, OTFSEROT, TIEATH &7 UH2UHT-1 AT UHSUHT-2, TTEATH § deqe AT T Fi7 95% * (o0
I, ATAT T AT TG TAT AT 5T AIFE 6 (HAAT & JIAT T3T gRi|
[, 7. 5-11013/29/2007-=.1I(1)]

AT Z&9T, T T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th October, 2021

S.0. 4256(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile
Ministry of Environment and Forests, number S.0.1533(E), dated the 14" September, 2006 (hereinafter referred to as
the said notification), and in supersession of the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.O. 4797(E) dated 12% September, 2018, except as respects things
done or omitted to be done before such supersession, the Central Government in consultation with the State
Government of Rajasthan, hereby constitutes the State Level Environment Impact Assessment Authority (SEIAA)
(hereinafter referred to as the Authority, Rajasthan) comprising of the following Members, namely: -

(1) 2 3)

1. | Rajeev Swarup, Retired IAS, Chairman;
C-101, Jewel of India Aptts., Opp. Rajasthan Hospital, J.L.N. Marg,
Malviya Nagar, Jaipur-302018
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2. Dr. Suresh Chandra, Retired IFS Member;
35-A Gulmohar Lane, Sirsi Road, Vaishali Nagar, Jaipur, Rajasthan -
302021
3. | Member Secretary, Environment Department, Government of Member-Secretary.
Rajasthan
2. The Chairman and Members of the Authority, Rajasthan shall hold office for a term of three years from the
date of publication of this notification in the Official Gazette.
3. The Authority, Rajasthan shall exercise such powers and follow such procedures as specified in the said
notification.
4. The Authority, Rajasthan shall take its decision on the recommendations of the State Level Expert Appraisal

Committee-1 (SEAC-1) constituted under paragraph 5 for the State of Rajasthan.

5. For the purpose of assisting the Authority, Rajasthan, the Central Government in consultation with the State
Government of Rajasthan, hereby constitutes two State Level Expert Appraisal Committees, that is, the State Level
Expert Appraisal Committee-1 and State Level Expert Appraisal Committee-2 (hereinafter referred to as the SEAC-1
and SEAC-2, Rajasthan) comprising of the following Members, namely: -

SEAC-1, Rajasthan

1) 2 3
1. Shri S.K. Solanki, Retired IAS, Chairman;
92/283, Shipra Path, Manasarover,
Jaipur-3032020
2. Mani Ram Poonia, Member;
Retired IFS,
B-2/399, Chitrakoot Scheme, Vaishali Nagar, Jaipur- 302021
3. Shri Shafaat Husain, Member;
Retired IFS,
151-Nemi Nagar, Gandhi Path, Vaishali, Jaipur — 302021
4. Dr. Banna Ram Panwar Member;

1-Kha-2, Bhagat Ki Kothi (extm), R.H.B. Bhagat Ki Koth Extension, Pali
Road, Jodhpur-342005

5. Shri. Gaj Singh Goyal, Member;
House No. 122, “Gajsharda” Guljar Nagar- A Bhadwasia Secondary
School-R.T.O. Link Road, Jodhpur -342006

6. Shri Ajit Pratap Singh, Professor Member;
Civil Engineering Department, 149, Shiv Ganga Marg, Vidya Vihar
Campus, BITS Pilani - 333031

7. Shri K R Genwa, Professor Member;
Department of Chemistry, Jai Narain Vyas University Jodhpur
2/954, KBHB Jodhpur

8. Dr. Vijay Singh Panwar Member;
Retired Vice Principal

176, Vinayak Nagar

Near BR Birla School Jodhpur -342008

9. Additional Chief Environment Engineer /Senior Environment Engineer Member-Secretary.
Rajasthan State Pollution Control Board-Jaipur

SEAC-2, Rajasthan

) () 3)
1. Shri Ishaqg Ahmed Mughal, Chairman;
Retired IFS,
22, Income Tax Colony, Imartya Bera Paota ‘C’ Road, Jodhpur- 342006
2. Shri Ajay Kumar Gupta, Member;
Retired IFS,
B-158 Janata Colony, Jaipur Rajasthan.
3. Shri Rakesh Mathur, Member;
Retired RFS,
36, Van Vihar Colony, Tonk Road, Jaipur
4. Dr. Suresh Kumar Singh, Member;
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Prof. & Head Department of Civil Engineering, M.B.M. Engineering
College Faculty of Engineering,
JN.V. University Jodhpur, Rajasthan

5. Dr. Anil Vyas, Member;
V-B, Sector -02, University Staff Colony, Old Residency Road, Jai Narain
Vyas University, Jodhpur-342011

6. Shri Mahesh Chandra Sharma, Retired Additional Chief Environment Member;
Engineer,
Flat No. 103, Tilak Apartment,C-202, Manu Marg, Tilak Nagar, Jaipur,
Rajasthan

7. Shri Satish Kumar Sharma, Member;

Retired Architect, Chief Town Planner, NCR
F-16,Todermal Marg, Shankar Path, Bani Park Jaipur- 302016

8. Additional Chief Environment Engineer /Senior Environment Engineer Member-Secretary.
Rajasthan State Pollution Control Board-Jaipur

6. The Chairman and Members of the SEAC-1 and SEAC-2, Rajasthan shall hold office for a term of three years
from the date of publication of this notification in the Official Gazette.

7. The SEAC-1 and SEAC-2, Rajasthan shall exercise such powers and follow such procedures as specified in the
said notification.

8. The SEAC-1 and SEAC-2, Rajasthan shall function on the principle of collective responsibility and the
Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, the view of the majority
shall prevail.

9. In order to avoid any conflict of interest, -

(a) the Chairman and Members of the Authority, Rajasthan and SEAC-1 and SEAC-2, Rajasthan, shall
declare as to which consulting organisation they have been associated with and also the project
proponents;

(b) the Chairman and Members of the Authority, Rajasthan and SEAC-1 and SEAC-2, Rajasthan shall
not undertake any consultation or associate with preparation of Environmental Impact Assessment
(EIA) Environment Management Plan for a project, which is to be appraised by the Authority,
Rajasthan and SEAC-1 and SEAC-2, Rajasthan during their tenure; and

(c) if in the past five years, the Chairman or any of the Members of the Authority, Rajasthan and SEAC-
1 and SEAC-2, Rajasthan have provided consultancy services or conducted EIA studies for any
project proponent, in that event they shall recuse themselves from the meeting of the Authority,
Rajasthan and SEAC-1 and SEAC-2, Rajasthan in the process of appraisal of any project being
proposed by such proponents.

10. The Government of Rajasthan shall notify an agency to act as Secretariat for the Authority, Rajasthan and
SEAC-1 and SEAC-2, Rajasthan and the Secretariat shall provide all financial and logistic support including
accommodation, transportation and such other facilities in respect of all their statutory functions.

11. The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the
Authority, Rajasthan and SEAC-1 and SEAC-2, Rajasthan shall be paid as per the rules of the State Government of
Rajasthan

[F. No. J-11013/29/2007-IA II(T)]
JIGMET TAKPA, Jt. Secy.
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